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CIN LE6942TN1951PLCO00640 Fax 0427-2345616 

Phone 0427- 2346762/2345600/2346702 email dalmiamagnesitemines@yahoo.com 

Dalmia Bharat Sugar and Industries Limited 
Formerly : Dalmia cement (Bharat) Limited] 

SALEM 636 012 TAMILNADU 

SL:MM:26150 

Date:31.01.2021 The Member Secretary 

IA-Division, Ministry of Environment, Forest& Climate Change (Non 
Coal Mines) 
Indira Paryavaran Bhawan, Jor Bagh Road, New Delhi-110003. 

Dear Sir, 

Sub: Submission of letter seeking Amendment of TOR issued 

dated 05.02.2021in accordance with recommendation and 
observation of Expert Appraisal Committee meeting held on 

15.12.2021, Agenda Item no- 43.2.1-reg8 

Ref: (i) Our proposal No-IA/TN/MIN/241375/2018. 
(1i) Minutes of Meeting of Expert Appraisal Committee held 

on 15th Dec 2021 Agenda Item No- 43.2.1 Observations&* 

recommendations of the Committee. 

Project Proponent in pursuance of ToR dated 5th Feb 2021 submitted its 
ElA & EMP Report. The said ElA and EMP report was considered by the 
Expert Appraisal Committee (EAC) in its 43rd meeting held on 15Th 
December 2021. 

EAC in its observations and recommendations contained in ltem No. 18 

of the minutes of said meeting observed amongst others that Project
Proponent is required to revise its ElA and EMP in light of the 

observations contained in said Item No. 18 (1) to Item No. 18 (4) which 

are related to technical/ financial aspects of EMP. Project Proponent had 
complied with the said requirements and response in respect of the same 

is being tendered separately.

DALMIAPURAM(TAMILNADU) 621 651. 

HANSALAYA (11"&12 FLOORS)

15, BARAKHAMBA ROAD, POST BOX 364 

REGD. OFFICE 

HEAD OFFICE 

NEW DELHI - 110 001. 
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EAC in its observations and recommendations contained in Item No. 18 

(5) of the minutes of said meeting also noted that Project Proponent has 
not been able to furnish Valid Mining Lease Documents, which is one of the 

conditions of ToR dated 5th Feb 2021 

Further upon the submissions of Project Proponent, EAC agreed to 
dispense with the requirement of Valid Mining lease Documents and 

directed Project Proponent to seek amendment of ToR by submitting 

evidences related to certain facts [Item No. 18 (5) of the Minutes of 

Meeting). response of Project Proponent in this regard is as under: 

S.No Observations and Responses of Project Proponent 

recommendations of EAC - Para 18 

6) of Minutes of Meting dated 

15.12.2021 

The Project Proponent Needs To The lease hold rights over the mining 

Submit That Chettichavadi Jaghir lease is based on following documents 
Magnesite And Dunite Mine Is 
Owned By M/S. Dalmia Bharat 
Sugar And Industries Limited. 

G.O M.S. No. 74 dated 11.03.1997 for 

the duration granting first renewal of 
mining lease for the period 20 

August 1986 to 19th August 2006. A 

copy of the same is enclosed 

The Instant Mine Lease Has Not 
Been Lapsed Currently 

herewith as Annexure No-l. 

b. Application dated 11h July 2005 for 
second renewal of mining lease. A 

copy of the same is enclosed 

herewith as Annexure No-II. 

C. Deemed extension of mining lease 

up to 31st March 2030 in view of Sec 8 
(A) (5) of MMDR Act. 

d. Last Transport permitdated 
18.11.2019 issued by Mining Dept. A 

coPY ot the same is enclosed
herewith as Annexure No-IIl. 

e. Mining operations have been 
temporarily suspended since January 
2020 to await grant of EC. 
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An application had also been filed by 
Project Proponent with State Mining 
Dept. for extension the period of 

temporary suspension. The said 
pplication is also pending for 

disposal.Copy of notice of 
temporary submission and copy of 
application dated 14.07.2021 tor 
extension ot the period ot temporary 
suspension is enclosed as Annexure 
No-IV (a) (b). 

f. The Review of Mining Plan 
approved by TBM Chennai Region 
tor years from 2021-22 to 2025-26 
for Mining Magnesite and Dunite 
over an area of 449364 Ha in respect 
of our Chettichavadi Jaghir 

Magnesite and Dunite Mines of 

Dalmia Bharat Sugar and Industries 
Ltd vide letter dated 30.03.2021. 
Copy ot the letter is enclosed as 

Annexure No- V.

Note The application (dated 11th July 
2005) for renewal of mining lease has yet 
not been disposed of by Mining Dept. 
The effect of delay in grant of EC on the 
mining lease is sub-judice in Ww.P. No. 

835/2021 - Dalmia Bharat Sugar and 

Industries Ltd. Vs State of Tamil Nadu. 
The Copy Of The Court Order Copy of Interim Order dated 17h August Which Has Permitted M/S. Dalmia 2006 in W.P. No. 25518/2017 passed by Bharat Sugar & Industries Limited Hon'ble High Court of Madras is To Continue Operation In The enclosed herewith as Annexure v. Ine Absence Of Valid Extension Ot said order is still in force and Writ Mine Lease By Department of Petition is pending for disposal. Mines and Geology. 

Copy of Interim order dated 21s* October 

2016 in Writ No- 29275/2016 passed by 
Hon 'ble High Court of Madras is enclosed herewith Annexure VI. This order remained in force till 11th Jan 2022. 
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It is further submitted that Project Proponent in Writ No, 29275 /2016 before 
Hon'ble High Court of Madras sought relief for issuance of Transport 
P'ermits by State Mining Dept. without insisting for grant of EC. In the said 

Writ Madras High Court vide Interim Orders dated 21.10. 2016 directed 

State Mining Dept. to issue Transport Permit. The said writ has now been 

disposed vide orders dated 11thJanuary 2022 with following observations 

Itis left open to the Petitioner-Company to submit all the required document, 
Including the Environmental Clearance Certificate issued by the Competent 

Authoties of the State, enabling the State Authorities to consider the case and take 
a deciston and pass appropriate orders on merits and in accordance uwith law. 

A copy of final order dated 11th Jan 2022 is enclosed herewith as Annexure 
No-VIlI. 

In view of the forgoing facts, above mentioned orders of High Court, read 

with Sec 8 (A) (5) of MMDR Act, it is most humbly submitted that mining 
lease of the Project Proponent is in subsistence as on date with deemed 

extension up to 31s* March 2030 and submission of Valid Mining Lease 
Documents is not required to be considered a pre-condition for grant of EC. 

It is theretore most respecttully prayed that requirement of submission of 
Valid Mining Lease Documents as contained in ToR be dispensed with and EC 
may be issued without insisting for Valid Mining Lease Documents. 

Thanking You. Your's Faithfully, 
For Dalmia Bharat Sugar & Industries Ltd, 

SUN D DNOUS 
A 

KARUPUR Po. 
SALEM636 012. TN 

P.G. Kalidass, 
Agent &Supdt of Mines, 

Chettichavadi Jaghir Magnesite and Dunite Mines. 

Encl: 
Annexure-, I1, 1, IV, V, VI, VIL, VIll. 
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- 9 APR 1997 

GOVERMENT OF TAMZLAIJ 

ASTRAC 
Mines and Minerals - Mining Lease Magnesi te and Dinite Sd lem Taluk and District-Cuttichavadi village over an extent of 1314 acres First rene wal of nining lease applica ti on of Tvl,Da rnda (Bharat) Limi ted - Grant of first renewal of mining lea se - or ders - 13sued. 

INDUSTRIES (MMDI) DEPART:ENT 

G.0.Ms.No.74. Da ted the 11th, March 1997, 

Read: 

1. G.0,Ms.No, 903, Industries, Labour and Cooperation Depar tment, da ted 25. 2.1966. 
2. Mining lea se renewal application of Tvl. Da 1mia cements (Bhardt) Limited, dt. 20.4.1983 and 27.6.1989. 
3. 'rom the Collector of Salem District, letter D. is. No. 376/83, deted 22.11.1983. 
Fom the Direçtor of Ceology and Mining, letter No.20117/23/83, da ted 208.1984. 
S. Goverrment letter No. 64647/MMDI/81-29, de ted 24.11.1984. 
6. G.0.Ms.No. 801, Industrie s Depar tment, dated 26.6.1976. 
7. Mining Lease xrenewal application of Tvl, Dalmda Cements (Bharat) Limi ted, dt.16.8.1983, and 12.5.1989. 
3, Fron thhe Collector of Salem Di strict, letter D. Dis.No.2467/85 (A) 

da ted 17.3.1986. 
9. FLOm the Director of GeologY and Mining, letter No.20722/34/ �ated 27.5.1986. 

10. From the Collector of Salem District, letter No.K,Dis. 
2552/88, dated 15.6.1989. 

11. From the Director of Geology and Mining, letter No. 19585/34/88, 
da ted 12.7.1959. 

---

ORDER 

In G,0.Ms. No.203, Industries, LabOur and Cooperation Depar tmer 
da ted 25,2.1966, a mining lea se for magne si te over an extent of 
1418.97 acres in S. No. 6 (pora nb oke una sse sed waste, dry) of 
Che teicha va di village, 5a1em.taluk and District was sanetioned to 
Tv.a lnia Ceme nts (Bharat) Limi ted for a peri od of 20 years, 
The 1ease deed was cxecu ted on 20,6,1966 and he nce the lease 
1od eXí red on 19,8,19 8 

2. Tvl. Dalmia Cements (Bhara t) Limited, has appliod for yrant 
or first _renewal of inining leu ne over the aboveid area ror a 
erid uf 20_years. The collector o:_Salem i strict and the 

Director of ceology er.a Mininy hiae iorwar ded the mining lea sc 
renewal appl1catio in 19B itseIt. At tha t perl od, Tam:' nadu 

40 gne31 te h apI opos3l tor Chenical Beriericla tion flant 
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168 

In exercise of the powers confcrred under section TO3) of Mines and Minerals (Regulation and Developnert) Act 1957| (entral Act 67 of 1957) the Gover nor of Tamilnadu herepyY sanction the grant of first rene:al of mining 1ea se fOr magnesite ana Dunite over an extent of 1314 àcres to make them Co-termiu n s.No.6 of Chettichavad1 village, Salem taluk, Sa lem DistELCt tOE a period of 20 years with effect fr om 20. 8.1986 to 19.8. 2006 sudject to the condition that all the arrears of revenues en Other duês to Government fr Om the da te of deemed,.teneal (20.8 195 snould be paid at the time of 0xecution of tho 1ease deed ana otnor ugual conditions mentioncd in the ippendix. to this order 
.The rates of royalty deaa rent and surface zent shall 

be as follows 

Reyalty 
Ma gnesite - 3. 25/- (Rupe cs twenty five only) per tonne. 

Dunite 12% ( Twelve per cent of sale price at pits mouth. 

Dead Rent 
First ycar of leasa NIL 

Second 
year of lease,**S 30/-(Rupees thirty) p�r hectare 

POr annum 

3ixth year to tenth : RS, 60/-(Rupe es sixty only) per hectare year of lease. per annum 

Eleventh year or 
21ea se and onwards. 

RS.90/-(Rupee s ninety only) per hectaree 
per annum 

rface Eent 
Annual rent for tho surfa ce right shall be paid at the 

rate f1xed by the District collector, SalemDi strict' in 
a ddition to the land revenue and other cesses. 

la ter rat 
hs such rates as land revenue and os1er cesses asse ssable on the land shall be paid. 

8. The applicant £irn shell depositas security for the 
duc ocser vancC of tærms and conditions of the 1ea se, a sum or s.2,0007 (Rupees two thousand ony) as prescribed in rule 32 ot 
Mineral oncession Rules, 1960 before the lea se deed is exccutEd. 

9. The terms and conditions specitied in the appendix tO Lhis urdur are BubjCCT to turther modifications addi ti ons and alterati ons as may be included in the lcase eed whcn finali scd, 
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169 

10. The Di strict Collector, Salem District 1s requested t 
take nece sserY further action for exe cution of the lease deed 
in the prescri.bed form afte satisfying the requirement menti oned in para 6 above. As soon as the deed 1s executed, the 

ot such _execution should be_Ieported to Gover nmen t and the 
DrectoI of Geology and Mining. The Collector is also requested 
Co ensure compiiance _by the le sste of amended pr ovisions o 
Mines and Minerals (Re gulation and Development) Act 1957 and 
Mineral Concession Rules, 1960 and other hcts and rules 1ncluding the Forest (Conservati on) Act 1980 before the lease 
deed is exCcuted. 

(BY ORDER OF THE GOVERNOR) 

P.C. CIRIAC, 
SECRETARY TO GCVERNENT. To 

The Director of Geolgy and Mining» Guindy, Chennai-32. 
The Collector of salem District Salem. Dalmia cements (Bharat) Limited, miapuram, TiruchiraPpalli Perumbidugu 

Muthurayar Di strict, iruchirappallii. The Secretary to Gover nment of. India, Ministry ot Mines 
Department of Mines, 
Shastri Bhavan 
New Delhi 110 001. 

The Regional Contr oller of Mines, Indian Bureau of Mines, CaA- CGO Complex, Rajaji Bhavan Be sant Nagar, Chennai-90. 

Copy tos he Industries (OP2) Dapar tment, Chennai-9. 
SC/SP 

//FORARDED BY OR DER// 

SECTION CPFICERR. nk/19/3 
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-- 1 
03/01/12 13107 Industrie (*) 

04425672727 P. 

Industrles MMAI) Department, 
Becrofariat, Chennai-600 009. 

Later tM Na.1RL/MMALU2O11 DAlsd: 29.12.20L1 

rom 
Dr NSundaraD evan, 1,.A.B., 
Prnclpal Secretary to Govemment. 

TM. Dalmia Bharat Sugar and Industrios Limited 

Dalmiapuram, 821 651 
Tiruohirapall Dlstrict. 

Sub: Indurtries- Mines and Minerals Major Mirerals-M/s, Dalmia Bharat 

Bugars and Industries Limited ((ormerly Dalmia Cement Bharat Limited) 

Change of neme ol Company-taken on 
Record-ordersued. 

Ref: 1. Prom Commissioner of Geology and Mining. letter 

No.8491/MM3/2011, dated 20.10.2011. 

3. ugh Court, Chennai order dated 8.13.2011

w.PNos.28518 & 2Bs19/2008 and Contempt Petituon No.l84q/2011 

3. The Company Secretary, Daamia Bharat Sugar and industries 

Limited, Letter dated 13.13.2011 6& dated z0.12.2011. 

I am directed to refer to your letters third ested and to inform thaf the change 

of name of M/s. Dalmia Cement (Bharat) Limited into Ms. Dalmia Bharat Sugarn and 

Industries Limited has been 'taken on record' by the Goverrment 

3. 
The receipt of this letter may be acknowledged. 

Your faithfully, 
1.2ol 

for Principatècrotary to Govermment 

Copy to: The Advocate General, 

High Cou, 
Chennal 104. 
The Commiasioner of Geology and Mining 
Gulndy, Chennai 32. 

The Distria Collector, 5alem. 

NOTARTALS 
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WP No.29275 of 2016

 IN THE HIGH COURT OF JUDICATURE AT MADRAS

DATED : 11-01-2022

CORAM

THE HONOURABLE MR. JUSTICE S.M.SUBRAMANIAM

WP No.29275 of 2016

M/s.Dalmia Bharat Sugar and Industries Limited,
(Previously known as 'Dalmia Cement (Bharat) Ltd'),
a Company incorporated under the 
Indian Companies Act, 1913, having its
Registered Office at Dalmiapuram,
District, Tiruchirapalli, Tamil Nadu,
Inter alia, carrying on business under
the name and style of Dalmia Magnesite
Corporation at Salem, Tamil Nadu 636 012
Represented by its Managing Director,
Mr.Jai Hari Dalmia. .. Petitioner

vs.

1.The State of Tamil Nadu,
   Represented by its Secretary to Government,
   Department of Industries Labour and Cooperation,
   Fort St. George,
   Chennai – 600 009.

2.The Secretary,
   Industries Department (MMDI) and (MMCI),
   Fort St. George,
   Chennai – 600 009.

1/6

https://www.mhc.tn.gov.in/judis
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WP No.29275 of 2016

3.The Commissioner,
   Department of Geology and Mining,
   Guindy Industrial Estate,
   Chennai – 600 032.

4.Deputy Director,
   Geology and Mining,
   Collectorate Complex,
   Salem.

5.The District Collector,
   Salem – 636 001. .. Respondents

Writ  Petition  is  filed  under  Article  226  of  the  Constitution  of 

India,  praying  for  the  issuance  of  a  Writ  of  Mandamus,  forbearing  the 

respondents from interfering with the mining operations of the petitioner in 

the Petition Schedule Premises and directing the respondents to continue to 

issue  permits  to  excavate  minerals  namely  Magnesite  and  Dunite  on 

payment of the requisite royalty and without insisting on an Environmental 

Clearance Certificate.

For Petitioner    :  Mr.T.Poornam

For Respondents-1 to 5           :  Mr.R.Shanmugasundaram,
                                                                    Advocate General Assisted by
                                                                    Mr.K.M.D.Muhilan,
                                                                    Government Advocate.

2/6

https://www.mhc.tn.gov.in/judis
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WP No.29275 of 2016

O R D E R

The relief sought for in the present writ petition is to forbear the 

respondents from interfering with the mining operations of the petitioner in 

the Petition Schedule Premises and directing the respondents to continue to 

issue  permits  to  excavate  minerals  namely  Magnesite  and  Dunite  on 

payment of the requisite royalty and without insisting on an Environmental 

Clearance Certificate.

2. The learned counsel for the petitioner made a submission that 

the petitioner-Company had alredy suspended their mining operations and 

submitted an application for Environmental Clearance Certificate before the 

Competent  Authority  and  the  process  is  in  advanced  stage  and  they  are 

waiting for orders.

3.  The  learned  Advocate  General  made  a  submission  that  the 

question  of  suspension  of  mining  operations  by  the  petitioner-Company 

would not arise at all, in view of the fact that no lease has been granted in 

favour  of  the  petitioner  by  the  State.  Pursuant  to  the  judgment  of  the 

3/6

https://www.mhc.tn.gov.in/judis
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WP No.29275 of 2016

Supreme Court  in  the  case  of  Common Cause  vs.  Union of  India  and 

Others  [(2016)  11  SCC  455],  the  Environmental  Clearance  Certificate 

becomes mandatory for the purpose of grant of lease by the State. Therefore, 

only in  the  event  of  furnishing  Environmental  Clearance  Certificate,  the 

case of the petitioner-Company needs to be considered, but not otherwise.

4. The learned Advocate General further made a submission that 

all other requirements are also to be complied with for the purpose of grant 

of lease in accordance with the provisions of the Act and the Rules.

5.  Thus,  it  is  made clear  that  peitioner-Company is  required to 

submit necessary Environmental Clearance Certificate and comply with all 

othe requirements under the provisions of the Act and the Rules, enabling 

the Competent Authorities of the Department to consider the case for grant 

of lease for carrying on the mining operations strictly in consonance with 

the Act and Rules in force.

6. In the present case, the writ itself is to forbear the respondents 

4/6

https://www.mhc.tn.gov.in/judis
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WP No.29275 of 2016

from interfering with the mining operations of the petitioner-Company and 

the petitioner-Company have made a submission that they are not carrying 

on  any  mining  operations  at  present.  It  is  left  open  to  the  petitioner-

Company  to  submit  all  the  required  documents,  including  the 

Environmental Clearance Certificate issued by the Competent Authorities of 

the  State,  enabling  the  State  Authorities  to  consider  the  case  and take  a 

decision and pass appropriate orders on merits and in accordance with law. 

The  respondents  are  directed  to  conduct  inspection  and  verify  whether 

mining operations were done or not, by verifying the statement made by the 

learned counsel for the petitioner.

7. With the abovesaid directions, the writ petition stands disposed 

of. However, there shall be no order as to costs. 

11-01-2022
Index    : Yes/No.  
Internet : Yes/No.
Speaking Order/Non-Speaking Order.
Svn

5/6

https://www.mhc.tn.gov.in/judis
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WP No.29275 of 2016

S.M.SUBRAMANIAM, J.

Svn

To

1.The Secretary to Government,
   State of Tamil Nadu,
   Department of Industries Labour and Cooperation,
   Fort St. George,
   Chennai – 600 009.

2.The Secretary,
   Industries Department (MMDI) and (MMCI),
   Fort St. George, Chennai – 600 009.

3.The Commissioner,
   Department of Geology and Mining,
   Guindy Industrial Estate,
   Chennai – 600 032.

4.Deputy Director,
   Geology and Mining,
   Collectorate Complex,
   Salem.

5.The District Collector,
   Salem – 636 001.                                            WP 29275 of 2016

11-01-2022

6/6
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Ermail Speed pos! 
II¥¢d ¥IVa 7 GOVERNME NT OF INDIA 

l AlG MINISTRY OF MINES 

IN AF1 1/ NDIAN BUREAU OF MINES 

120 dRe)Z OFFICE OF THE RE GIONAL CONTROLLER OF MINES 

C-4-A Rayaji Bhavan 

elephone no 044 24914461/1570 

elefax no 044-24911295 
Email iD ro chennai@ibin.gov 

in 

CGO cormplex, Besant Nagar 
Chennai-500 090 

Dated 3 )3 2021 

No TN/SLMMG&DU/ROMI- 1646 MDS 

Ms Dalmia Bharat Sugar and lndustries Ltd 

Co Dalma Magnesile Corporation 
Salem 636 012. 

pproval of Revicw Mung Piain wisis PMCP for Chettichavadi Jaghir Magnesie and unite Mine 

over an extent ol 449.36 lectares ifi SENo.6/ in Chettichavadi Village Salem_aluk Ana-

DIstict, amilnadu subimitted by M/s.LDalmia Bharat Sugar and Industries Lid. under Rule 17(1) of 

MCR, 2016. 

Ref.: Party letter No.SL:MM.26141-B dated 19.03.2021. 

Sir. In exercise of the powers delegated to me under Rule 16 of Minerals (Other than Atomic & Hydro 

Carbon Energy Minerals) Concession Rules, 2016 vide Gazette Notification No. S.O. 1857(E) dated 

18.5.2016 iSsued by the Controller General,. Indian Burcau of Mines under F.No. T 

43004/CGBM/MM(DR/2015, I hereby approve the above said Review of Mining Plan for Magnesite & 

Dunite mineral only. This apprOval is subject to the tollowing conditions 

1) That the Review of Mining Plan (including Progressive Mine Closure Plan) is approved without 

prejudice to any other law applicable to the mine/area from time to time whether made 

entral ( iovernment, State Governmecnt or any other authority. 

) That this approval of the Review of Mining Plan (including Progressive Mine Closure Plan) does 

not in any way imply the approval ol uie Govcrnment in terns of any other proVision of the Mines 

& Mineral (Development & Regulation) Act, 2015 or the Mineral Concession Rules, 2016 or any 

other law including Forest (Conservation) Act, 1980, Environment Protection Act, 1986 and the 

rules made there under. 
s) That this Review of Mining Plan (including Progressive Mine Closure Plan) is approved without 

prejudice to any other order or direction from any court of competent jurisdiction. 

4) Provisions of the Mines Act, 1952 and Rules & Regulations made thereunder including submission 
of notice of opening, appointment of manager and other statutory ofticials as required by the Mines 

Act, 1952 shall be complied witlh. 5) The Provisions made under MM(D&R) Act, 20I5 (Amended) and Rules made thereunder shall be 

complied with. 

) The conternts of circular No. 2/2010 iucd by the Chief Controller of Mines TBM. Nagpur vide his 
letter No. 11013/3/MP/90-CcOM Vol. VI! dated 06,04.2010 shall be complied with on or before 
31 0S.2021 as tine limit communicated by the Conmssioner of Genlogy & Minirg. Govz of 
Tamilinadu vide their letter No.Rc. No.292l/MM4/20l6 dated 09,03.2021 

7 

The exection of Mining Plan / Review of Mining Plan shall be subjected to vacation of prohibitory 
orders/ notices, if any 

8) This approval of mining operations and assocated actinties is restncted to the mining lease area 

only. The mining lease arca is as shown on the statutory plans under rule 32 of Mineral 
Conservation and Development Rules, 2017, by the lessee. ndian Bureau of Mines does not take 

iny responsibility regarding correctness ol the boundaries of the lease shown on the ground with 
Telerence to the lease map and other plains furnished by tie lessee. 
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The nvinonnental Monitoring (Cell of the ompauy shali omtiuc momioring anbicit air guaty 

durst fal tate, water quaity, wnl sanple aalysas and noise level measurcncrits on vdrous atio 
estaboshed tor the purpose bolh in the ce oe and bafler one, as per Deparnent o tmvrornert 
Edeliies imd keepng in view IBM s Circuiar No 3/92, scason-w1se every yea 

prcteribly tlhe setvices ol an Environncntsl laboratory spproved by MOF 

ECCratcd sall be maintaned n a bound paged reg1stet krpl for te purposc and e sau 

de available 1o the specling oflicer on denand 
10y If amy hung is found uo he comcealel as required by the Mines Act in the cntents ot Ree 

Mining Plan and proposal for rectification has not been made. the approval shall be deTmed to nave 

becn willidrawn wilh mnnediate eflect 

Ycarly Ieport as required under Rule 26(2) of MCDR,2017setting for the extent of proteztior 
rchabiliation works cricd out as envisaged in the approved progresstve nine closure pian and 

thcre 1s any deviatons, reasons ihercof siall be sub1nitied before July of Every year 0 ne 

rCktonal oflice, I1SM, Chenna 
12) The Revicw of Minng Plan is approved for the proposals contained therein and as applicahie trom 

rb engaging 

I be 

stiaices ol irregular minng/illegal mining il any. shall not be regularzed through thie approval o 

tlus docunient 

15) The fmancral assurance submittod should be rencwed before expiry of the same 

4 In casc tinin: lease Talls within a radius of 10 kms, of National Park/Sanctuary. recommendations 

o1 NHWI hiave to be obtained as per the orders of the Hon ble Supreme Court in ILA. No 460 2004 

5) This approval IS Subject to me g 
htaining ee ced to the 

P Proposals sall be carried out only after 

n MOEF, PollutionControl B0ard. Forest Departmenr ete 
10) This upprova s suncc . 015A wdy 1 tne mining lcase by the State 

vermmen as per ectOn &AD) o MMDE ACt, z01 (Anendca). 
This approval is subyect to subinission of DGPS Plarn duly authenticated by the State GOverment 

stuinsston or modicalions in tie apprOved Mining Pian it. consequent to the authentication ot 

DGs Survey l'lan, any change in mining Iease area is accepted by the State (ioverument 

approval is uhect to the corditions 2s per lun. ufcctionsguven in WPc}No 114/214 given by 

the Hon ble Suprene Coun oi India should be laken care wh1le mpicmenting the proposa!s given in 

the PMCP part of the docurments. 

YOUTS futhfully. 

acl (opy of approved Review of Mning Plan 
(mclud1ng Progressive Mine Closure Plan) 

(aI uu ag/ V. Jay a Krisana Babu) 
T U U TA/Regional Controlier of Mines 

opy tor inlonmation to-

r PG. Kalidass, Qualificd person. Chetticlavadi Jaghir Magneste & Dunite Mines Ms Dalmsa 
Bharat Sugar and Industries Ltd., Salem 634 012. 

2 The Com1nissioner of Geology & Mining. Government of Tanunadu. Guindy, Chenna-6 032 
aone wih copy ot the approved Keview ol Mimne Pian 

Encl As above 

ih AI TrTa] arg/ V. Jaya Krishna Babu) 
f /Regional Controller of VMines 
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Nataraj Rao Raghu & Sundaram <nrrandschennai@gmail.com>

O.A. No. 213 of 2021 - S.Sakthivel Vs. Secretary, MoEF and 5 others - National Green
Tribunnal, Chennai
Nataraj Rao Raghu & Sundaram Advocates <nrrandschennai@gmail.com> Thu, Apr 21, 2022 at 6:48 PM
To: vivek.adv.tharai@gmail.com, secy-moef@nic.in, cgmchennai32@gmail.com, geomine@nic.in, collrslm@nic.in,
deetnpcbslm@gmail.com, cgwa@nic.in, Ardhendumauli Prasad <mail@ardhendumauli.com>
Cc: POORNAM THANGAPERUMAL <poornamt@yahoo.com>, rishwanth@nrrslaw.com

Sirs/Madam,

We act for the 6th Respondent in the Subject O.A.

Please find attached, a scanned copy of the paper book - Volume III filed on behalf of our client,  containing the Reply of
the 6th Respondent to the Report of the Joint Committee dated 23rd March, 2022 and other annexures.

Kindly Acknowledge Receipt.


 O.A. No. 213 of 2021 - Typeset of Documents Vol...

Yours faithfully

T.Poornam
Counsel for the 6th Respondent
[Quoted text hidden]
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